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Petition(s) for Special Leave to Appeal (CGvil) No(s).2 0332/ 2007

(From the judgenent and order dated 23/ 03/ 200 7 in CRNo. 2972/ 200 3
of The HGH COURT OF PUNJ AB & HARY ANAATCHANDI GARH

BHU P11 NDE R KUVA R Petitioner(s)
VERSUS
ANG RE J SINGH Respondent ( s)

(For Final Disposal)

Date: 21/ 11/ 2008 This Petition was called on for hearing today.
CORAM :
HONBLEM JUSTI CELOKESHWARSINGHPANT A
HONB L EMR JUST I CE AF TA B ALAM

B
For Petitioner(s) M. S.R Singh, Sr. Adv. (NP)
M. Bi mal Roy Jad, Adv.
M. B. K Khur a n a, Adv.
For Respondent (s) M. Anil Kau shi k, Adv.
M. Deepak J ai n, Adv.
Ms. Ja spreet Aul akh, Adv.
M's. Shubhra Rai, Adv.
M. A Santha ku ma r , Adv.
M. Shiv Pr a k a s h Pa ndey, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
Rej oi nder has not been filed so far.
At the request of |earned counsel for the petitioner four

weeks’ further time is granted for filing rejoinder.

(Alay Kr. J ain) (Vinod Kul vi)
Court Master Court Master



